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MJNISI'RY OF MICRO, SMALLAND MEDIUM ENTERPRISES 

NOTIFICATION 

New Delhi, the 17th JWle, 2009 

G.S.R. 429(E).-The following Bye-laws made by the Coir Board, in exercise of the powers conferred by Section 
27 of the Coir Industry Act, 1953 (45 of 1953), further to amend the Coir Board (Services) Bye-laws, 1983 and confirmed by 
the Central Government, are hereby published as required by sub-section (2) of the said Section 27 of the said Act, namely:-

1. Short title and commencement.~i) These Bye-laws may be called the Coir Board (Services) Amendment 
Bye-laws,2009. 

(ii) They shall come into force on the date of their publication in the Official Gazette. 

2. Amendment of Schedule.-In the Coir Board (Services) Bye-laws, 1983, in the Schedule, for the entries 
occurring in columns 6, 7 and 9 relating to the post of Upper Division Clerk, the following entries shall respectively be 
substituted, namely :-
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"Not exceeding 27 years (Relaxable for Government 
servants up to 40 years in the case of general candidates 
and 45 years in the case of Scheduled Castes and 
Scheduled Tribes in accordance with the instructions 
or orders issued by the Central Government). 

Note : The crucial date for detennining the age limit 
shall be the closing date for receipt of application from 
candidates in India and not the _closing date prescribed 
for those in Assam, Meghalaya, Arunachal Pradesh, 
Mizoram, Manipur, Nagaland, Tripura, Sikkim, Ladakh 
division of Jammu and Kashmir State, Lahaul and Spiti 
District and Pangi Sub-division of Chamba district of 
Himachal Pradesh, Union Territory of Andaman and 
Nicobar Islands and Lakshadweep". 
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(i) D~gree in any discipline from' 
recognized university. 

(n) One Y""' experience of Knowledge 
in Computer application and word 
processing. 
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"Promotion failing 
which by direct 
recruitment'' 

[F. No. 2(2)12009-Co<] 

SESH KUMAR PULIPAKA, Jt. Secy. 

Note: The principal Bye-laws were published in the Gazette oflndia vide nwnber S.O. 4481, dated the 17th December, 1983 
and amended, vide, notification numbers :-

(0 S.0.4893datedi9-IIH985; 

(u) S.O.I58(E)dated03-03-1987; 

(ill) S.O.I87(E)dated 15-03-1989; 

(iv) S.0.900(E)dated02-11-1989; 

(v) S.O. 5(E)dated02-01-1990; 

(vi) S.0.460(E)dated06-06-1990; 

(vii) S.0.60(E)dated21-01-1992; 

(viii) S.O. 304(E) dated 30-04-1992; 

(ix) S.O. 154(E)dated27-02-1997; 

(x) G.S.R. 484(E)dated 18-08-2006. 
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